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} As per Hon'ble Shri A.B. Gorthi, Member (Admn.)

The applicant is the son of Shri Tella Gangaiah,

whose lands admeasuring 0.84 gents in Survey No. 20/119 and

0.27 cents in Survey No. 20/71 situasted st Settipalli Village
(YRS CWM ' .

by the pgspondants for the construction of Carriage Repair

A

Werkshop, Tirupathi. At the timae of gequisition of land inp

1985 the applicant ygs & minor aged about 12 years. Subsaquently,

he passed intermediate and alsc completed ITI Technical course.

His rsguest Por appointment aqainst the land lossr guota has

not met with any success. Hence this OA,

2. The respondents in their reply apfidavit have
rafuted the claim of the applicant mainly on two grounds.
Firstly, the rgspondents statgd that as per extant inséructions

(Annexura R-‘l). para 9(3) ,-a..nuast PAr anmnintmant - mdfemad e -
land losars gquota should have been made within two years ppom

the date of gequisition of the land. Secondly, the applicant
filed 5 Writ Petition before the High Court of A.P, and obtained

‘ to
anintgrim girection to the respondents /conduct yritten test, but

to with=hald tha waocuié . F R P .
High Court of A.P., the respondents contend that they cannot

Purther process the case of the applicantJ A3 though he was

permitted to take the yritten examination zg ordered by thes

,,,,,,,, et e A 1 K viis AEPL L CaiL —
has stated that the applicant has since withdrawn the Writ
Petition ¢rom the High Court and in supportk? the sams he has

' | ' eed
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shown me an order dated 10-10~-1995 in W.P.No.6289/93 which is

+

ag under:=
"The learned counsel for the Petitioner Sri Saminani
Kishore has fPiled a latter dated 26-09-95 ggeking
permission to withdraw the W.P.No.6289 of 1933 which
relates to employment to displaced persons who haye
surrendered their lands for construction of carriage
repair workshop. Learnsd counsel statgs in the said
letter that the Qrit petition has become inPpructuous.”
"Accordingly, the writ petition is permitted to be

withdrawn and is hereby dismissed as infrugtuous",

in view of the above order of the High Court of A.P. thers is
no impediment in my passing an appropriate order in tha DA

that is hefore me.

3. AR5 regardé the delay in syeking appointmsent, ths

Pacts Of tha cass clearly indicate that at ths time of aecquisition
~ —rre-wwire was unly 12 years old. It is statsed
PR DYV Y
that the family had aetiraquested the authorities to consider

giving &kem employmsnt assistanmyés and when one of the children
qrows up., e ———
4. Leerned counsel for the applicant has also referpred tO

certain DAs Piled in this Tribunal by similarly situated
individuals~in s8yeral Such cases wWwheee annrnmniabe 2o o -
were given to the respondents to consider the n.quest for

appointment against the land losers quota, although such reqUests

were made beyond the period of two years from the date of

-t FR_JIRESR ]

5. In view of the afors-stated, I find that there is no

justificetion for the resnondonte srm —mfioe — -t - o o
" case of the applicant merely on the ground that the reguest

of the applicant was made rather late,.
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6. In the result, the OA is sllowed with a direction
to the rgspondents to process the case of the applicant

pur ther gnd based on his performance in the written tast
that was conducéed by the pgspondents suitable employment

bes offered to the applicant againmst the land losers quota.

2. The OA is ordered agcordingly. No costs.

= (A.B. mﬁ

Mmember ( Admn.

Dated : The 19th Dacemﬁer 1998,

{Dictated in Upen Court)
é%m oﬂwﬂ
DERPUTY R STRRR(J)

To

1 The General Manager. Soyth Central Railuav.

2, The Chief Parsonnel OfPficer, South Central Railuay,
Hyderabad,

3. The Daputy ChieP Mechanical Enginser,Carriage Repair
Work Shop, South Central Railway, Tirupathi.

4. One copy te Mr. S K;shore, Advocate,LAT,Hyderabad,

------------- P = wa tL}a’hﬂl'llyUCLUUauo
6. One copy to Litmary,CAT, Hyderabad.

7. Dne spare copy.
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